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OPEN COURT 
• 

CENTRAL Aa-IINISTRATIVE TRIBUNAL 
ALLAHABA 0 BENCH 

ALLAHABAD 

CIVIL CONTEPIPT PETITION NU~BER 78 or 1~99 

IN 

OR JG INAL APPL IC AT ION NUPIBER 801 of 1998 

TUESDAY, THIS THE lat CAY or OCTOBER, 2002 

HON'BLE l'IR. S. DAYAL, l'IEPIBER (A) 

HON'BLE PIRS. l'IEERA CHHIBBER, PIEl'tBER (J) 
• 

Ram Brikaham son or Shri Salik, 
Transmission Aastt. Telephone Exchange-Ploth, 
Dia tr ict-Jhana i. 

.. 

• ••••••• Applicant 

Counsel for the applicant Shri N.A. Khan 

VERSUS 

Shri Shabbir Ahma d, 
Chief General l'lanager., 
Tele Communication, 
U .P. (East) Circle, 
Hazratganj, 
Lucknow (U.P.) 

•••••••• Respondent 
Counsel for the respondents Shri A. Sthalaker 

0 R DE R - - -- -
Hon 1ble l'lr. s. Dayal, "'ember (A) 

This Contempt Petit i on has been filed for the 

deliberate disobedience of direction in order dated 

20.08.1999 by which the respondents were directed to 

depute the applicant for training or J.T.o. and 

allow the promotion to the poet of J.T.O. baaed on 

result in training. 
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2. There was a controversy in this case as to 

whether the applicant who had come on request under Para 

38 or P.&T. ~anual Volume-4 at his own cost and the 

Punjab Telecom Circle were insisting of a declaration 

from the applicant under para-38 of P.&T. ~anual Volume-4, 

before he could be accepted as J.T.O. in Punjab Telecom 

Circle. The Punjab Ttlecom Circle by their latter dated 

10.10.2001 addressed to Chief General ~anager, U.P. East 

Circle stating that Punjab Telecom Circle was ready to 

post as J.T.O. in Punjab after completion of training at 

Regional Telecom Training Centre Patna for which he was 

relieved on 13.01.2001 without the applicant giving an 

application for transfer under para-38 of P.&T. ~an.Jal 

Volume-4. The applicant thereafter accepted his 

transfer to Punjab Circle if he was given promotion as 

J.T.o. Order dated 18.09.2002 has been passed by Chief 

General ~an~er, U.P. East Circle, Lucknow. 

The learned counsel for the respondents mentions 

that now there is no insistence on the part of the respondents 

to transfer the applicant under p&il'a-38 of P.&T. ~anual 

Volume-4 and that the transfer is not in terms of the said 

paragraph. The applicant would be entitlad 1 to a transfer 

in public intereet. 

4. In view of thje position now the Contempt 

proceedings dOI not survive and therefore dropped. Notices 

issued are discharged. 
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